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IN ™ME CENTRAL ADMIN ISTRATIVE TRIBUNAL:
- NEW BOMBAY IENCH

ORIGINAL APPLICATION No.ﬁ_‘fo /1990

APPLICATION UNDER SECTION 19 OF THE
ADMIN ISTRATIVE TRIBUNALS ACT 1985,

T S ——

) 4 : K.B: Masaram, Chief Goods Superviser,
v : Central Rly, Nagpur., ‘
oo APPLICANT
Versus
- ' Union of India througb its General
W Manager, Central Rly. Bombay V.T. A
e and. two others. see W
s 1 EX :
Q’ ﬁ{ S1. Description of documen'l's | ?age No,
___.___:ﬂéﬁi.m

1, Application under Sec.l9 of the Administrative

!&ihmﬂs Act 1985, 1-15
| Guden © ~
2, Anpezyure I - Copy of representation of the
B applicent dated@bb \2-\>"84 . | 16-17
3, Anpexure II - Co £ appeal made to the 18-10
respondents on@0-3-90. ,))9p
z, AW -~ Copy of appeal made to the 20-23'
respondents on 16-3-90, ‘
5. A_ng_mrg 1y - Copy of notice under sec 80 : ,
of CPC served on respondents 1 and 2, 24-29
o : 6. Annexure V - y of guidelines issued by
the Ministry on 51-8-89. | 30.

2 Ry 4 Redb 118 &4 | o
«ﬂ)b 26- 710 \ 0

N agpur Signature of the Applicant
Dated: 9-6~90 |
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Appearance, Tribunal's
orders of direction &

Tribunal's Orders.
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Mr.

Y.R. Singh Advocate for

Mr., M.M. Sudame Advocate for the
Applicant, .

Mr.

D.N. Dadilwap, Law Asstt,

BRRM office, Nagpur,

By Consent adgourned to
27.9.90 for reply and further x
directions,

Ys _Registrar, f
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Neither the Applicant nor <

his Advocate are present, {

Mr. B.B., Mahajan, Jr, Clerk

DRM office Gentral Rly, Nagour
is present on behalf of
Respondents,’

Mr, Mahajam has fileq

written statement on behalf

of Respondent No, 1 and 2,

Nobody is present on

behalf of Respondent No,3, and
they have not filed Treply,

Respondent No, 1l and 2 to

produce proof of service of the

reply

on the Applicant,

Office to issue notice to

Respondent No, 3 for filing

reply

for fi
by Res

if any,

Adjourned.to 23,.,10,90
ling proof of service
pondent No,l and 2,
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Neither the Applicant nor
his Advocate are present.

Mrs. G.B.Bore, Asstt, :
Persomal Officer, Centrel Rly,
Nagpur is present on behalf

of Respondent No, 1 and 2,

Notice to Respondent No,3
has already served vide
endorsement of the office
dated 9,10,90 . No reply is
filed by Respondent No, 3.

Mrs. Bore has filed proof
of service on behalf of
Respondent No, 1 and 2 , It is
taken on record,

Since the mrkxmx reply of
Respondents has been filed in
the matter the matter has
become ready for hearing.
However, it is not possible to
fix hearing date in the neer
future on account of other old
pénding urgent matters. This
matter is, therefore kept on
Sine-Die list.

o — ———

Mrs, Bore say§ that st the

time of fixing the date of
final hearing notice may be
issued to Respondent No,2,
Notice may also be issued to

the Applicant, ////
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As per direction of the
Hon'ble Vice Chzirman dated
24.8.93, the matter is taken

, up from Sine-die list. Fixed
\)\j for Final Hesring on ‘)_)l SIS%
/«ﬁu<,MM~J\y\q%prV Issue notices to the partieg'
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